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Achaz, Shri Jyotishi. Pandit J. P.
Anjsoapps, Shri . Kolika Singh, Shri
Avunngtem, St R 8, Kermaskar, Shri
Ayyskennn, Shel Kotold, Shri Lilsdhse
Sadan Siagh, Ch, Krishns, Shei M. R,
Barupal, Shri P, 3., Kuresl, Shri B. N.
Besapps, Shei Lachman Siagh, Shrl
Basunintari, Shri Lasker, ShriN. C.
Bhargave, Pandit Thakwe D ‘Laxmi Bal, Shrimstl
Bhatkar, Shri Madhusudan Reo, Shri
Birbal Singd, Shri Mafide Ahmad, Shrimati
Bist, Sdri J. B. 8. Manlyangadan, Shri
Biswas, Shti Bbola Nath Manxiys Din, Shri
Bose, Sbri Mathur, Sbrl Harish Chandea
Besjeshwar Prasad, Shel Msehts, Shei J. R
Chandsk, Shri Mebta, Shrimsti Krishua
Cattise, Shri R. Rasnsasthen Munimats, Shnmati
Dss, Shri M. M. Mishra, Shri Bibhati
Des, ShriN. T. Mishga, Shri B. D.
Dss, Sbri Shroe Nareyzn Mzusm, Shti R. D.
Detsppa, Shai Musrs, ShriR. R.

Desay, Shnn Mocaril

Mohsmmad Akbar, Shaikh

Dube, Shii Mulchand Morarks, Shai
Gsnga Devi, Shrimaii Munisamy, Sha N. R.
Ghosh, SieiD R. Usthwans, Shri

Horvems, Shii Ansar
Hasariks, Shu ). N.

Nehru, Shrunats Uma
Pandey, Shri K. N.
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Raghunath Singh, Shri
Ram Krishss, Shri
Remanand Shastri, Swami
Rapunand Tirsths, Swams
Ranbir Singh, Ch.

Rane, Shri

Roy, Shri Bishwansth
Rungsung Suisa, Shri
Sohu, Shr1 Rameshwar
Ssigl, Suzdar A, S,
Samsots, Shns S. C.
Sarhadi, Shif Ajit Siogn
Satyabhama Dew,, Shrimmi
Selku, Shn

Sen, §hn P.G.

Shah, Shrmsti Jaysben
Shauma, Shrs D C.
Sherma, Shri R. C.

Singh, Shri K. N

Sinha, Shri Gayendrs Prassd
Sinhs Sbn Sstya Narsyan
Subbazwyar, Dr. P,
Sugandhs, Shri

Sunder Lal, Shri

Swaran Singh, Sardsr
Tanq, Shn A Ms

v N
Heds, Shnt Panns Lal, Shri :.::'::“.: L.
Flem Raj Shri Prebhaker Shri Newal
Jain, Shri M. C. Prags Lal, Ch.
Jens, 5bri K. C

The Motion was Negatived

) ———

INDIAN PENAL CODE
MENT) BILL*

(AMEND-

Shrl Ram Krishan Gupta (Mahen-
dergsrh): Sir, 1 beg to move for leave
to introduce a Bill further to amend
the Indian Penal Code, 1860.

Mr. Deputy-Speaker: The question
is: .

“Thst leave be granted 40 Intro-

duce a Bill further to amend the
Indian Penal Code

The motion was adopted.

Shri Ram Rridhah Gupln: Sir,

FOREIGN EXCHANGE REGULA-
TION (AMENDMENT) BILL®

Shri Ram Krishan Gupta (Mahen-
dergarh): Sir, I beg to move for leave
to introduce a Bill further to amend

?':Tqun Exchange Regulation Act,

. Mr. Dopuly-Spesker: The question
18;

“ihat Jeave be granted to intro-
guce & Bill further to amend the

g‘::veipmtemmnm
The motion was adopted.

Shri Ram Krkdan Gupis: Sir, I fn-

tifroduce the BILL

troduce the Bill

*Published in the Gamtte of India Extraordinary Part H-Section 3, dhted

18-1909.





